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IN THE CENTRAL ADMIN LSTRAT LVE TR IBUNAL
JODHPUR BaNCH ; JODHPUR

Oui NOs 35/2002 . Date of Order : 04.02 .2002

Jogendra Parihar s/o shri payal Singh parihar, aged
about 27 years R/» C-155, Dharam Narain Campus, Paota
lst, Jodhpur (Rajasthan) .

- X AL')PL-LCJ:NTC

versas

l. Unlon of India through the General Manager, Northern
Rallway, Baroda House, New pelhi.

2. Assistant Secretary, Railway Recruaitment Board,
2010, Nehru Marg, Near Ambedkar Circle, Ajmer
(Rajasthan) .

* s s RESDUNDENTS ,

Mr. S .K, Malikx counsel £or the applicant.

SR AM

Hon' ble Mr. Justice O,P. Garg, Vice Chairman,

" Hon'ble Mr. Gopal Singh, adminigtrative Fewmber.

s VR D &R 3
(per Hon'ble Mr. Justice U.P. Garg)

The ai)plicant has challenged the Advertisement
No. 1/2001 issued an 25,10.2001, by the Railway
Recruitmwent Board, Mumbal, which is Annexure A-8
to this Original Application, on the ground that
it is diécr iminatory and violative of articles
14 and 16 of the Constitution of India inasgmuch as
the post of Staff Nnurse is reserved only for female
candidates. It ls alleged that the applicant whao is
well gualified for the post has been wrangfully denied
the opportunity to apply against the post Of staff
Nurse female. )
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2. Heard the learned counsel for the gpplicant.
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3. It is stated that though test/interview
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letters have bean 1ssued to the gligible female
candidates, no such letter has been issued togu the
applicant, Pprimarily on the ground that he is a

male candldate. The advertisement in guestion
indicates that the requirement of the departuent

is for female staff nurses and not for male staff
nurses. The advertisement 1s need—-based. 5Since

the applicant is not eliglblie for the post of

female staff nurse on account of his beling a nale
candidate, the call letter has not been rightly issued
to nim, Advertisemsnt in question cannot be
challenged with reference to the provisions of
Arti.cie 14 and 16 of the Constitution of India,
part.l.cular'ly when the post of staff nurses is uwant
for fewale candidates. The female staff nurse is

a separate category and since the a‘ppli.cant‘ is not

a female candidate, he cannot couplain of any -

discrimination,

4a The O.4. ls completely devold of merits and

is accordingly dismissed in ilimine with no orderx
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as to costs. _ q/f 6://*

A G OuP o GARG)
Jilce Chairman

Ad,. Memberx



